| TEM NO. 42 COURT NO. 9 SECTION 11
SUPREME COURT OF I NDI A

RECORD OF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (Crl) No(s).5693/2008

(From the judgenent and order dated 20/12/2007 in CLRVA No. 743/ 2007
of The H GH COURT OF JUDI CATURE AT ALLAHABAD)

C.B.I. Petitioner(s)
VERSUS

DI STRI CT & SESSI ON JUDGE, GHAZI PUR & ORS. Respondent ( s)

( OFFI CE REPORT ON DEFAULT)

Date: 27/01/2012 This Petition was called on for hearing today.

CORAM :

HON' BLE MR. JUSTICE R M LODHA
[I N CHAMBERS]

For Petitioner(s) Ms. Shweta Garg, Adv.
M. AG Grg, Adv. for
M. B. Krishna Prasad, Adv.
For Respondent (s) M. Senthil Jagadeesan, Adv.

M. Ram Lal Roy, Adv. for
M. R N Keshwani , Adv

UPON hearing counsel the Court made the follow ng
ORDER
As prayed, further tine of four weeks is granted to
the advocate-on-record for the petitioner for conpliance of
of fice report dated Decenber 5, 2011.

(Par deep Kunar) (Renu Di wan)
Court Master Court Master



